BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTH ZONE)
SITTING AT CHENNAI

(Under section 18(1) read with sections.14,15 of National Green Tribunal Act of 2010)
Application No. 112 of 2022 (S2)

Saraswathi Excel Matriculation School

Rep.by its Correspondent, M. Rajasekaran,

Thiruvannamalai Road, Sozhaganur - 605 402,

Vikravandi Taluk, Villupuram District. ... Petitioner.

-Vs-

1. The Member Secretary,
Tamil Nadu Pollution Control Board,
Guindy, Chennai — 600 032.

2. The Secretary to Government,
Agriculture and Farmers Welfare
Department, Fort St. George,
Secretariat, Chennai — 600 009.

3. The District Collector,
Villupuram District.

4. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Villupuram District.

5. The Commissioner of Agriculture,
Chepauk, Chennai 600 005.

6.  The Deputy Director of Agriculture,
(Plant Protection)
State Licensing Authority,
Chepauk, Chennai - 600 005.

7. The Tahsildar,
Vikkiravandi Taluk,
Villupuram District.

8. M/s. Sri Krithika Agro Chemicals,
No.23, Hospital Road,
(Opposite Telephone Exchange),
Vandimedu, Villupuram. ...Respondents.

X

AGRICULTURAL OFFICER mum

Office o Agriculture

Olo. Dlroctor of Agrlculture,
i - 600 0 005,



REPORT FILED BY THE SIXTH RESPONDENT

> sy ¢ N ¢ =
I, K. Mani, Son of M.Kandagounder, aged about 53 years,

working as Deputy Director of Agriculture (Plant Protection) 1/c¢

")

having office at the Directorate of Agriculture, Chepauk, Chennai - 5

do hereby solemnly affirm and sincerely state as follows:-

L. ] am the 6% Respondent herein and as such [ am well

acquainted with the facts and circumstances of the case from the
records available and 1 am authorized to file this report on behalf the
5t and 6% respondents of Agriculture Department. | have gone

through all the averments made in the application.

2. It is submitted that the Applicant Saraswathi Excel

Matriculation School Vikravandi Taluk, Villupuram is running a school

in which 650 students are studying and the complaint of the Applicant

that, the 8" respondent “ M/s Krithika Agro Chemicals is running a

pesticide Manufacturing unit near the petitioner school and producing
Government of India prohibited chemicals, namely, Phorate and other
chemicals by violating Government of India, Ministry of Agriculture

and Farmers Welfare, Extraordinary, Gazette of India, Notification

S.0.3951(E) dated 08.08.2018.

DEPUTY DIRECTOR OF AGRICULTURE
AGR'CULTURAL OFF|CER OIO. Director of Agl"cu“ure,

Office olﬂ'. Director of Agriculture &Chopauk. Chennai - 600 005.
~ chonnd - 5.
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3. It is submitted that the Applicant in the Application has

submitted that due to manufacturing of the above said prohibited
chemicals, noxious gases are spreading in the air in and around 5 Km
range and air was polluted. Due to spreading of the said chemical
fumes in the air, our school students, staffs and nearby villagers are
suffering day by day. They are affecting with symptoms of breathing
problem, eve irritation and skin diseases. Further, the birds and
animals also affected. If the chemical establishment continues to
function, the students, teachers of the said school and nearby villagers

would be in a dangerous situation.

4. It i1s submitted that the 8t respondent “M/s Krithika Agro
Chemicals” has obtained a manufacturing license vide License
No0.430/2007, dt.18.12.2007 and obtained subsequent amendment

vide PPS4/ 97104/2016, dated 01.9.2016.
5. It is submitted that the Applicant Thiru. M.Rajasekaran

vide letter No.Nil, dated 14.6.2022 has sent a complaint as mentioned

in Paragraph 2 and requested to take action.

2 X0 DR RO oF e
AGRICULTURAL OFFICER DEPUTY DIREETOR OF AGRICULTURE

¢ Olo. Director of Agricultu
fice of the Ag.ri.c.unum & Chepauk, Chennai - 600 00';
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6. It is submitted that the Joint Director of Agriculture,
Villupuram, vide Lettcr.No.PPS4/67281/2022, dated 24.6.2022, was
requested to inspect and furnish a report for the petitioner’s complaint
mentioned in Paragraph 2 above, Accordingly, the Joint Director of
Agriculture, Villupuram has inspected the premises and submitted a
report vide Letter No.E3/9324/22. dated 15.10.2022. A Copy of the

Report submitted by the Joint Director of Agriculture, Villupuram,

dated 15.10.2022 is enclosed as ANNEXURE R.1.

7. It is submitted that, in the report the Joint Director of
Agriculture, Villupuram has submitted that, on verification, there was
no record found related to production of banned pesticide Phorate and
material evidence during inspection in the premises. However, a Show
Cause Notice was issued to the & respondent, vide
PPS4/67281/20§2, dt.18.10.2022 for other violations of Insecticides
Act 1968 and Rules 1971 and the 8™ respondent Company was
requested to furnish reply within 15 days from the date of receipt of
Show Cause Notice. A Copy of the Show Cause Notice sent to the 8th
respondent Company is enclosed herewith as ANNEXURE R. 2.
It is submitted that after receipt of the reply from the 8t respondent
Company suitable action will be taken for violation of the Insecticides

Act, 1968 and the Rules, 1971.
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[ humbly submit that the above report regarding the steps taken
by the Department of Agriculture is placed for kind perusal of the
Hon’ble National Green Tribunal (SZ) Chennai.
Verification
[, K. Mani, Son of M.Kandagounder, aged about 53 years,
working as Deputy Director of Agriculture (Plant Protection) I/c.,
haviné office at the Directorate of Agriculture, Chepauk, Chennai- 5 do
hereby declare that above said facts are true to the best of my
knowledge and belief in my official capacity as Deputy Director of
Agriculture (Plant Protection) in the office of the Director of
Agriculture, Chennai-5S.
6th Respondent.
)ﬁR, XW 3. DEPUTY DIRECTOR OF AGRICULTURE
AGRICULTURAL OFFICER Sk nctan ol Auiuriting
Office of the Director of Agriculture jy, CNepauk, Chennai - 600 008,
Wk.(:honml-e.
e LI ]



Reqgistered Post with Acknowledgement

Office of the Director of Agriculture,
Chepauk, Chennal - !

PPS4/67281/2022 Dated:18.10.2022

SHOW CAUSE NOTICE

Sub:- Agriculture - Request to offer explanation for not adhering

the conditions prescribed in the Insecticides Act 1968 and
Rules 1971 for manufacturing of Pesticides M L No
430/2007-Show Cause notice issued -Regarding.

Ref:- 1. Complaint received from Saraswathi Excel Matriculation

School, Cholaganur, Vikravandi Tk Villupuram Lr. No Nil
dated 15.06.2022

2. Inspection Report furnished by Joint Director of
Agriculture, Vilupuram on 15.10.2022

% 2 kK X kK XK

In continuation to the complaint received from the Correspondent,

Saraswathi Matriculation school, Vikravandi, Villupuram and the

Inspection conducted by the Joint Director of Agricutlure, Villupuram, it is

noted that M/s. Sri Krithika Agri Chemicals located at Vikravandi,

Villupuram district is found to be violating the Insecticides Act 1968 and

Rules 1971 as under.

1.

4.
5

production of Banned pesticides Phorate etc., (Violation under
Section 17(d) & 17(2)
Not Maintaining the records and Registers (Violation under Rule

15 Sub Rule (2) & (3)
Not keeping the safety Aids in place (Violation under Rule 39,40

& 41)
Quality control lab is not functioning in the Unit ( Section 14 (a)

Objection is raised by the people in nearby area. ( Section 14 (a)

You are requested to send the reply to the undersigned within *15°

days from the date of receipt of this letter, failing which action will be

taken as per the provisions of Insecticides Act 1968 and Rules 1971.

g LR o
DEPUTY DIR&CI&OR OF AGRICULTURE,
(PLANT PROTECTION)
State Licensing Authority,
Tamil Nadu.

i



To Sri Krithiga Agro Chemicals ,

310/3, Tiruvannamalai main road, Choloaganur village,
Vikravandi, Vilupuram 605 402

\/c;}v to:- 1. Joint Director of Agriculture, Vilupuram to serve the

show cause notice to the firm and get the served copy

and send back to the Directorate (2 copies).
. |Stock file/ PPS4
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Department of Agriculture

rom lo

Thiru R Pcnydadllny B.SC \r‘-\gu 57 The Director of Aynt,u;iuv*:
Joint Director of Agriculture (l/c) Chepauk.
Villupuram n Chennai-5

-

7671
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Lt. No : E3/9324/22 Dt 15.10.2022

Sir,
\ | .
v Sub: Agriculture- Plant Protection — Inspection of Sri Kirthika Agro Chemicals
Villupuram — Inspection report & Documents Submission — Reg

Ref. Director of Agriculture, Chennai Lt.No: PPS4/67281/2022 Dt: 12.10.2022

———pag P e s

As per the reference above cited, here with i submit to enclose the
inspection report and necessary documents of pesticide manufacturing unit Sri Kirthika
Agro chemical which has been inspected on 14.10.2022. i

S/d . R.Periyasamy
Joint Director of Agriculture
Villupuram

/By Order/

n{h—/
Agriculture léer (1QC) (I/c)
Villuptram




&S u@mhgG 2 UGS Hleneowid gy iieisma

L onen’ 1 gl @ - ¥ -
{ 4 @ \e A\ M0\

: ey ayspeveorfisin Gluwsi / Lges) - Q) R .ens\wo g«-~_c4 fL.Se ([\; Y
—— ; - -6 -5 () o nB L AL VLV

| ayiey GumGasmsteriud L mre Y PR T
LN Qe Gainuiuc L wsii ungyemiy m@g,gu \B Qg,o)@%f\ d\bes'\ 6“91\3'?391‘\) “""

2 puSH HevewdBsr el : B0

V. gyiie] gyiisemes

[ U [ husd Bemewd B Qi whmid e LS Honban SARED0

9) G @auiiwn? gub srefls) oy@maer oy e, g@-;m&:o pEL Y

e oden BONS 6&’\\55@9"' o

UL ng @)Ul miflminfer sum_sna ubEino
< % 29 )ss WMo \fO"ODL-Lw

GPNHESS epsTONsToT(BDEEHEE 2l sTsHiE
B8 ot (i, -6gn%y E—

2. | 2.9usd flemeows lstr @UmOSILLD, paeurf]

) Gemig Gminflon? gyib steflsh ygmamen gy auemri.
2b) umL_emns; @O mslmiiSler sur_ens LSSTD . P g(,o —
GOPEHS DT GEELSES 2 Ml sTasSihe
)88 Geussor (pHILn.

3. | Gupssor aeufl CIB & RC — aeriigifled @ 1o @‘\——‘; N> e ff )
GummeTeTET?

4. | CIB & RC-6b udley Qainuiiu’ (bisirem 2_pugd)
Gleaiiuaysirer Esormisaflsr Ldley sTeior aflum (@enswor(iLms He oo — (\;
26115 8 60mD)

5. | wre sLGUUN. G seurflugdlsr emerm Qumiu’ Hsrergn? Sove . = e s
. ™6

b. sTeufled ETevTY) 6T6VOT / HITST LOMMILD &6V e prer. | dNehgrSe™. 22.0

Sylb. 67 60T ) BT LoMm) TeuSIMED K be\'»S oois : 21:03. 2006,
6. | Gamfle gismm QuisssHh uFe Gainuiu’ BesTergn? gyib. o\
sreuflsd ugley eTetor / e LdmID W &S LHES 2 HUSES) cleo © 2013 /23 /°7/°Hq87

Gaisugnarer sfeu s syerey (Production Capacity) PM,J.A eAAow CWQL\% .

7. | Swenewriy By usteflggemmuilsr semLuflsoeor smeirmy AH\D - Glodn | 1BHSC/ A?-/ 2021
ofr. pT1:0%. 2022,

—

Cumiu’ Heergm? oy (. sresflsy gmsirmy srevor/ g_r,usrr LommILh
EAMEAAET( B0, dala: DL-OS.Q_OZQ

FAQC 2022-23\Inspection report format\Inspection report format = plant Protection.docx 1



And areddng Qanfane aenad pagisal ddama

G Deveran ? ey craflah i damrflar (psarfuy s

& pil SR gTaS

S s Batminh SEaaea UL (BRI QLW GDISS

Quagndacfiar g Coumean o drergn? b srafled)
PR

i 2 HUSE DEQUSHN SEDESILL CRIRTIL LSS ST

| .
w\lww(anmﬂhﬂmmmqwnﬂ\m(\\Nmaumn' PR. R M\‘k m\'(,-S’\.o

l

e S

ﬂ(‘\‘ |

9 hi) LadS Amyaah
/) 3 GBatl,
')\'\&\ \A.Ml‘ DLe e 'ﬁ)}ﬁ\\‘(\d

Mo g,nn.mv-w\ W

-6\3«%.

~NOD

4

v

| armosain Gerern? gyl el sy i Srmeovy~ 1\
's T— fa )
, T 2 husd) Deoaund SEnuu@UISTET SEDIUL D G b
|| @eewiaiu casigu) S - N
TR | oubas Qonpermies SpiSs0L Gerisa? DR T
| B8 PSS siSsiu Ge Cufliunis | 1. Jamnpadt Kiaman o KeES
et ponon TR
ru 2 pusE QaluiuGid urHfurars STONSTS @YHLaSer h
pés Qsm fusiefiu Qurmiiy suflst Quuwr whgi o~V [
S5 B @eoamiuns sefbsam)
B | 2 5us8 Deoauss 2 HUsH QaLILLLL sysTer )
| Diieiu gas s gam Apasisrr guing | TR SYHE Tpuehin
| s husumenticr @evsey sipsih wipth S5 s JromIE o DS aee.
2 pusSumeniisn 2 HuSE o Mo quie) Asiwiu’ G, s
s e D
= o8 e s ke
m.g n . lﬂlmﬂ,wﬂﬂ. . e @ . ﬂ. d.‘%% c‘ba'{‘.‘ %w‘s%
s SLMMLUSHGMU epaés. g dw:\g;,g,;,m_%m,
55 SpesnsSl fiks QuDiLLL & e efleun, Gugid
Qumin’t gerafllisi swnfdsiu’ L sameaud@L stflwmsr
dlfisréem s 2 sienen? (2 HuHS HevawsEs o srar
e Bk » ) Gonfeis s Susie(al,
7. | 2 9usd Beoauwsde uymofissiu Cauamgw UHCREST whlgnehe SH™M G
umafiésiu@ansn? sy, erafld g aflun. ADAan o £ VD \RaS
FAQC 2022-23\in report format\Inspection report format - Plant Protection.docx 2




|

s156 Hdlsms QuLip, Sl (piley DTGB, 9 UGS
amgdl o Lamgwrs GauflGumsusnaner auadssr,

| spamiusstar anflpenpsstler aflum.

sen gyemey S@eflae (GIa) (PHHewgufl i Henengn?

o0 erenfla) mmamy @8Um
- L E

| @58 = S Devaws S uédl sl 2 fusd ey G,

a&si Qalgnenar Cundu susdss o stamgn?

! B9y S\ ew adey 4
[ Lo by ,'.k,‘o,L«m, um;\u\é

7
v _,))\‘M,.-; J Jr.j]_..o l‘a.;—-w

a'j N' [l “‘d
A o0 & @1 6"'1“ [

,....N

-

v B i

2 | 2 HusE Bemews e apaidaOu Hser QgmfleomsTiasr Yo 3 7 Do S\

’ Wsomwirs uesfluiot SO Lauiaem? @UubS Sy liusmiuflsh L d\oh?) 3 u\_@,,,...\,,.,,, )
UGS LanTsamT?  ysueumm @UUGS jieCusmL uflh P M) % e \_,‘J) -
UiSSII g ISl JBHESTET ST DjeTey, HmILD

Qe &1 s o_erenmisemm ?

2. ; &imiy GismflonemiasT oy Usg) STeg S UTGGMIL é.b\_\.\»a eV
BL el SenaseT GunQsTemehausne pampwrs uulid [P ) @b"u
Cupparisem? UTGIGMIL &HeflemeT GIIsESHEHTET S50
auflpsmmssmer QyibSaITEsTT? &6t aflaumiser.

23. | u&8l umks &1L 11 1968 whmid £98) 19716 Lip abalm';%c:" 9’6\:‘
Gsmflersmisenée 2 M urmofiiy, wwkssia Adsmeassr gt e e gl
wimIb FRIDESET YNSSILESNST? () eueTaTTRIG: 6T
sumM&sLILL Geustor(HiLd).

24. | sumfssiuin @ermussr CIB & RC & 2 srer aflay e
@@L sir (Specification) gégsiarar? Rl Yo Nl

25. | usdl umhsl 2 MUSH Bevsuiid LLE8) yha) & L b 1968 @Mua 97% .
aflis6r 197 Teimp QEwLGENST?

26. | 2o sTSS sTHSSOUC L LT UMSILIL WGESie6T U unbw 4 w&b?
BTDmsTs Sfeflée Uy mLlsr oys6r el \_D,S)\ﬂ‘\bo. G\b’z( )
(LU519588)6) SIS B DN geer

27. | 2 HusS HlevawsSlenymed, o HUGE SLUHSLOTET LOTGTHEST .
2isems Qpmits sEmiuiLGANST? UsKINSEIGE). o

28. | wnsnisly Syfiéeme GEmiits epsT wTgREsT P R R
SIBOGUME Bsne, Sy e Heinbe gimp bt rn—aSie e,

BLaug &0 THSS0U [Beiremgm? 4. eTeufleh et eflunid
(Ug1956816:).

FAQC 2022-23\nspection report format\inspection report format - Plant Protection.docx 3




@D\ﬁ\dﬁ\\‘)"\ - T

IRM: M/s. SRI KRITHIKA AGRO CHEMICALS
PPS4/97104/2016

Manufacturing Unit.

310/3, Thriuvannamalai Main Road,
Cholaganur Village,

¥ 4 Villupuram - 605 402.

"

ANNEXURE

The Manufacturing Licence No. 430/2007, dated: 18.12.2007 for the following
products subjects to the order and communications that may be issued by the Central
Insecticides Board. Government of India and Government of Tamllnadu etc., from time to

time in this regard.

SL Products Registration No j

NO

| Cartap hydrochloride 4% GR CIR-57125/2007- Cartap hydrochloride(GR)-
(275)-835

2 Cypermethrin 10% EC CIR-57126/2007-Cypermethrin(EC)-(275)-2431

3 Monocrotophos 36% SL . CIR-57127/2007-Monocrotophos(SL)-1733

- Carbofuran 3% CG CIR-57128/2007-Carbofuran(CG)-(275)-568

5 Phorate 10% CG CIR-57129/2007-Phorate(CG)-(275)-1023 iy

6 Acephate 75% SP CIR-57931/2007-Acephate(SP)~(279)-1148

7 Carbendazim 50% WP CIR-57933/2007-Carbendazim(WP)-(279)-1207

8 Lambda Cyhalothrin 5% EC CIR-57929/2007-Lambda cyhalothrin(EC)-(279)-
630

) Butachlor 50% EC - CIR-57932/2007-Butachlor(EC)-(279)-1559

10 Glyphosate 41% SL CIR-100325/201 1-Glyphosate(SL)(314)-8

11 Chlorpyriphos 20% EC CIR-101135/2012-chloropyriphos(EC)(323)-1

12 IMDACLOPRID 17.8%SL. CIR-101136/2012-IMIDACLOPRID(SL)(323)-1

13 Hexaconazole 5% EC CIR-100920/2012- HExoconazole(EC)(320)-1

14 Cartap Hydrochloride 50% SP CIR-12923/2015-Cartap hydrochloride (SP)(353)-
367

15 Atrazine 50% WP CIR-12923/2015-Atrazine (WP)(353)-202

\QW 0\\

DEPUTY DIRECTOR OF AGRICULTU
(PLANT PROTECTION)
State Licensing Authority,
Tamilnadu.

Sy :
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Acephate 25%¢Fenvalerate3%E§/

CIR-129235/2015

16 i
Acephate+Fenvalerate(EC)(353)-391 ‘
7 Acetamiprid 20% SP CIR-120236/2015-Accetamiprid(SP)(353)-205
18 Lambda Cyhalothrin 2.5% EC CIR-12902/2015- Lambda cyhalothrin(EC)(353).
127
19 | Mancozeb 72% WP CIR-129025/2015-Mancozeb (WP)(353)-327 \x
20 Hexaconazole 5% SC / CIR-129234/2015- Hexaconazole(SC)(353)-455
21 Fipronil 0.3% GR CIR- 129233/2015- Fipronil (GR)(353)-539
22 Fenvalerate 20% EC CIR- 1‘29930/2015-Fenva|erate(EC)(353)—139
23 Diuron 80% WP ¢ CIR- 129029/2015- Diuron (WP)(353)-27
24 Carbendazim12%+Mancozeb63% CIR-129238/2015-
WP Carbendazim+Mancozeb(WP)(353)-604
25 Dichlorvos 76% EC = CIR- 129028/2015- Dichlorvos(EC)(353)-163
L 26 Oxyflourfen 23.5% EC CIR- 128657/2015- Oxyflourfen(EC}(353)-125
|27 Metribuzin 70% WP _~ CIR- 128656/2015- Metribuzin(WP)(353)-148
28 Pendimethalin 30% EC CIR-128199/2015- pendimethalin(EC)(353)-275
29 Prethilachlor 50% EC — CIR- 128392/2015- Pretilachlor(EC)(353)-308
30 } Metalaxy 8%+Mancozeb 64% WP CIR- 129026/2015- Metalaxy
~ +Mancozeb(WP)(353)-293
'3 Profenophos 50% EC CIR- 128653/2015- Profenophos(EC)(353)-379
32 Profenophosd0%+Cypermethrind% | CIR- 128393/2015-
| EC Profenophos+Cypermethrin(EC)(353)-370
i 33 Propiconazole 25% EC / CIR-128654/2015- Propiconazole(EC)(353)-197
34 Tricyclazole 75% WP e CIR- 129022/2015- Tricyclazole(WP)(353) 174
35 Triazophos 40% EC /_ j CIR- 128198/2015- Triazophos (EC)(353)-199
36 Triadimefon 25% WP / CIR- 129024/2015- Triadimefon (WP)(353)-26
37 Temephos 50% EC CIR- 129023/2015- Temephos(EC)(353)-80
38 Sulphur 80% WP CIR — 128655/2015- Sulphur (WP)(353)-518
39 paraquat Dichloride 24% SL / CIR — 128658/2015- Paraquat Dichloride
. (SL)(353)-228
" 40 Chlorpyrifos 50% EC CIR — 129027/2015- Chlorpyrifos (EC)(353)-504 J

Expert Staff: R. Anand, M.Sc.

owv\/l

DEPUTY DIRECTOR OF AGRICUL}J‘I;E

(PLANT PROTECTION)
State Licensing Authority,
Tamilnadu.
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10 DATA OF THE PERSON RESPONSIBLE FOR LEGAL ACTION

—n

. Name and address of the Manufacturegnl KIRUTHIKA AGRO CHEMICALS
N8-310/3, Thiruvannamalal Maln Road,

CHUOAAMANHRY UL UPURAN.DT [
Tiemiinady «665 44
2. Certificate cf Registration No
3. Manufacturing product/Grade t Mok ¢
4. Name of the Responsible person J n\ A {
5. Father Name s @ Venlgon eSO
p |
6. Educational Qualification . B leen, )
7. Date of Birth and age s 29,04, (988

8. Designation and Address for
Communication

.N@.PS/ 5@)\/,;‘ %w

Veexa H

W | / 4
9. Residential address S \“’Pm”"' - boSbo 2

NN <olirs A,

Vesa t K m/
ke it o

F 1894279 004,
VQbV\fL}@g MD\/IIJ~[/()M !

DECLARATION BY THE INDIVIDUAL

V.. Avnamd. . S/o.é;{.;....u&\.dkﬂke/&a/w working as QM ...............
in M/s. S KLl A, Chawmni

hereby agree to
be the person responsible for compliance under IA 1968 for the above

manufacturing firm for the period specified in the License \9% /&\

Signature

10. Mobile No & e mail Id

DECLARATION BY THE PROPRIETOR / OWNER

Mr/M#s. \/AV‘M&‘“ ............... working in our firm as 7'M . is
nominated as the person responsible for compliance under IA 1968 for the
period specified in the License. In the event of resignation/any other reason
if the nominated person is not available, then I G..Venka:
S/o.é,Qui.n:ﬂa , in the capacity as ... shall be
responsible for any action as per Insecticides Act 1968.

Siﬂnature of the Owner/ Proprietor with seal
Fer SRI K ETHIKA AGRO CHERICALS

Proprieter



TAMIL NADU FIRE AND RESCUE SERVICE DEPARTMENT
FIRE SERVICE LICENCE

N 1 12 nfthe Tamilnadu l‘l|1“‘\'(‘l\‘ll|‘ At ‘(”;'rll"ﬂ’\‘\'l“l
Tamilnadu Fire Service Rules 1990 Appendix I11)
K.Dis.NO.1345/A2/2022 DATE: .03.2022

License is hereby granted Under Section 13 of the [amil Nadu Fire Service

Act. 1985, for Manufacturing of Agro Chemicals in the name of “SRI KIRUTHIKA
AGRO CHEMICALS"” situated at the Premises RS.No.310/3, Thiruvannamalai Main
Road, Cholaganur, Villupuram Taluk, Villupuram District. Subject to the Conditions

noted thereon and other conditions as may be prescribed. This Premises was inspected
Station Officer Fire and Rescue Services Villupuram on 01.03.2022. This License is

hereby Renewed for one year from the date of Issue.

CONDITION

1. The Basic Fire-Fighting extinguishers installed in the premise should be

maintained properly as IS 2190/2010.

All Fixed Fire Fighting installation should be maintained properly as per

NBC-2016 of India. o

3. Register of Fire Extinguisher and Register of mock drill should be
maintained as per Pro form II & III respectively.

4. Elementary Fire Fighting training should be given to the employee form fire

)

District Officer =
Fire and Rescue Services
Villupuram District

SRI KIRUTHIKA AGRO CHEMICALS,
No.S, Selva Nagar,

Viratikuppam road,

Near Imayam Gas Godown,

Villupuram Taluk,

Villupuram District.

=3



Category of the Industry : /.
7 ’,un#(ﬁ-
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CONSENT ORDER NO. 2208146139301 DATED: 05/09/2022.

PROCEEDINGS NO.F.0231VPM/OS/DEE/TNPCB/VPM/W/2022 DATED: 05/09/2022

I\

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT ~ M/$' SREKIRUTHIK A AGR(
CHEMICALS , §.F.No. 310/3, SOLAGANUR village; Vikravandi Taluk-and-Villupuram Disirict
Renewal of Consent for the operation o%lhgg-g? it and discharge of sewage and/or trade effluer
under Section 25 of the Water (Prevefitionand Control 0f Pollution) Act, 1974 as amended in 198
(Central Act 6 of I974).—-Is§gxgd Regoy pise s o : ; ;

vl

REF: 1.CTO Proc. No. F.VPM0053/E ﬁx;ed;s,ﬁ{%?ﬁl -
"' VPN &AI201 T dated 24.4,2017
Fof Consent i OCMMS on 4.8.2022

3.Unit's application No. 46 »
4.IR. No : F.0231VPM

der Section 25 of the Water (Prévention and Control o
of 1974 (Wercinafter referred to as “The Act”) and th

F Bt

RENEWAL OF CONSENT is hereby g
Pollution) Act, 1974 as amended in 1988 (Centr:
rules and orders made the.r&ﬁndggztp{ £ R,
The Proprietor
M/s SRI KIRUTHIKA AGRO
S.F.No. 310/3,
SOLAGANUR Village ,
Vikravandi Taluk ,
Villupuram District .

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2026

M SELVAKUMAR ot 1asasa sosso
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
VILLUPURAM
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TAMILNADU;POLLUTWN CONTROL BOARD
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- SPLCIAL CONDITIONS

) ent is valid for operatin ility f facture of products/byproq

IS renew - { is valid for aperating the facility for the manufact Ict 0,

: '(r(l?:l.r;‘;;\x?\lcnr:i:eq?(s‘m‘.“ mmm\eepgeww. ‘Any change in'the prodtnc%bywodtlct and its‘quantity -y,
to be brought to the notice of the Board and fresh consent has (o be obtained,

Slf{ ' Deseription ~ Quantity Unit
No. . i e
Product Details e il e - o~ : -
1. | Monochrotephos 36% Sl ' | 3000 Lit/M
2. | CYPER METHION 10% EC. 2000 - | LivM
3. | CARBENDAZIN 50 % WP ~ 1000 | KGS/M
4. | ACAPHATE 75 % SP < 1000 | KG/M
5. | CARTAPHYDRO CHLORIDE 4% GG _ 2000 KGS/M
6. | Carbofuran 3% CG i o i 4000 -kg/Month |
2. This renewal of consent is valid for"g‘ﬁg ating eq‘?d?ém“tywnh the below mentioned outlets for the

discharge of sewage/trade effluant. Ay %}%gem the outlets-and.the quantity has to be brought o the
notice of the Board and. fresh mxt S é@fﬁg%dy &J)' . iy IR :
—

i
s

‘Outlet No. | Description of Ouflef
= &

] :""-.: Point of disposal

Effluent Type : Sewage o " :

1B l SEWE \&’ WW ok 21, ‘I@Tﬂﬁau?stl‘ys own land
Efftuent T _____ ¢ |

L 1" Solar Evaporation Pans




|
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TAMILNADU POLLUTION CONTROL BOARD

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
National Bio Diversity Authority if the unit is using any Biological resdurces or knowledge
associated thereto as per the provisions of Biological [)wcrsi!y Act 2002.

Additional Conditions: 3

1.The unit shall dispose the sewage into septic tank arrangements provided before its disposal on
industry’s own land.
2.The unit shall ensure that the entire trade effluent shallsbe disposed in the Solar Evaporation Pzan as
reported
3.The unit shall ensure that it shall manufacture the products that are consented by the Board, and shall
not carryout production of any other product.
4.The unit shall operate only after obtaining necessary permissions from other competent authorities,
whichever is necessary.
5.Operation of the unit shall not evoke any public complaints from nearby.
6.In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law
7.The unit shall not use ‘use and throwaway las ¢s_ such as plastic sheets used for food wrapping.
spreading on dining table, etc., plastic pl ’Eb?tcd tea cups, plastic tumbler, water pouches
.and packets, plastic straw, plast tic carry b bag ﬂg‘g -irrespective -of thickness, wrthin the
industry premises. Instead unit shall encourage use %%L‘oﬁeﬁaly alternative such as banana leat.
arecanut palm plate, stamless sleel glamiwppgcelal wg_lates/cups cloth bag jute .bag, eic.,

- . o S 7§ - .\1 M}'SEW K{JMAR e
: B ‘i t Enyironmental Engineer.
mil Nadu Pollution Control Board,

VILLUPURAM

To

The Proprietor,
M/s.SRI KIRUTHIKA AGRO CHB 19A{.§,., g
5, Selva nagar, Virattikuppam road,* e
(Near, Imayam gas Godown),
Villupuram - 605602,

Pin: 605602

Copy to: '
1 . The Commissioner, VIKRAVANDI-Panchayat Urion, Vﬂ(rﬁ"ra'?rdi Tzﬂ K,

2. Copy submitted to the Member Secretary, Tamil Nadﬁ‘PéHuﬁanontr' 11

information. * ST

3. Copy submitted to the JCEE-Mommrmg, T.amhl Nadu Pollufion Gentrol!
information. ;

4. File

————————————
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Category of the Industry : r5
/ . -r’
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CONSENT ORDER NO. 2208246139301 DATED: 05/09/2022.

PROCEEDINGS NO.F.0231\’PM/OS/DEE/TNPCB/Vl’M/A/2022 DATED: 05/09/2022

SUB: Tamil Nadu Pollution Control Board - RENEWAL 91D CONSENT M/s. SR1 KI‘RUTI [IKA :‘\(E‘RU
CHEMICALS , S.F.No: 310/3; SOLAGANU-R village, Vikravandi Taluk and Villupuram District -
d discharge of emissions under Section 21 of

Renewal of Consent for the operation %ﬁ ¢ plant an :
the Air (Prevention and Control of Pollution) ‘Act, 1981 as amended 1n 1987 (Central Act 14 of

1981) ~Issued- Reg.

REF: 1.CTO Proc. No. F.VPM005
2 Latest RCO Proc. No. F.VPM
3 Unit's application No. 46139301 re-subnuitted for Renewal of Consent in OC
41R.No: F.023IVPM/OS/AENPMIZOQZ.dﬂcd 51912022

BM/DWM A/2013 dated 30.4.2013
0231/ PORNPMW&A01T dated 24.4.2017
MMS on 4 R.2022

RENEWAL OF CONSENT is hereby ’_g[qq\‘g:‘,q‘ under ‘SE,.S“_C?U 21 of the _/‘\i_r_(Ercvemion and Control of

Pollution) Act, 1981 as amended in 1987 (Central AcC (hereinafter referred to as «The Act”) and the
rules and orders made there under o S0

14 0f 1981) (

L
Rl Y

The Proprietor

M/s.SRI KIRUTHIKA AGRO CHEMICALS, | ., . ok hdh L3 o3
S.F.No. 310/3, Vi B
SOLAGANUR village, A "

T i
Vikravandi Taluk, %‘?& :;x :
Villupuram District. - e, TR -

Sl il = Wy

n the Air Pollulion'rx@;mﬁml Aré';a_,w_as'noliﬁed by the

Authorizing the occupier to operate the industrial plant 1

Government and t0 make discharge of emission from the stacks/chimneys. : ,
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and

conditions incorporated under the Special and General conditions stipulated in thie Chnsent Order issued carlier

and subject to the special conditions annexed.

EWAL OF cqmsﬁm.u,vaud-.(mﬂmnmod ending March 31,2026

JolpVidE Ly

. ‘ 4 u., ;Aj‘.:AL.. - ey IR S : .v ‘u A . d wwuglvm“
T gy Aﬂis@ﬁ-,ﬁ(m\&r ameniai fnginecr,
Pl o Tamil -adU"Ptﬂ%ﬂ‘M on Control Board,
o VILLUPURAM



’
TAMILNADU POLLUTION CONTROL BOARD

Special Adaitional Conditions: e .

L The unit shall install the proved vetrofit emission eontrol device/equt mont‘vlvuh at least 10%

Pactichlate matter reduttion eficTEney o all DU see witlf capacity of 125 KVA ang'above or

otherwise-the wait shall b, shill ta.gas hased genoratars within the: time (sine eseribed in the
notification No INPCRA -a!\\lnl\(l-)l\)l.\I:’lm‘) dated 10062020 issued by T PCH.

. The unit shall obtain No Objection Cortilicate (NOC) from. the Famil Nadu Bio Diversity Board
ANatiohal Bio Diversity Althority POtheanit s using any Biologioal resources or knowledge

assooiated thereto as per the provisions af Rialbpical Divarsity Act 2002,

Additional Conditions: : ,
! The unit shall operate and maintam the Air Pollution Control measures provided efficiently and

continvousty so that the emisgion shall satisfy the Amvient Aif Quiality Standards préscribed by the

Board. A .

2 The unit shall adhere to the Ambient Noise Level standards preseribod by the Board,

3. The unit shall ensure that it shall manufacture te PrOQuets thatare consented by the Board, and shall

pot carryout production of any other product..
4 The unit shall contiane to develop more Grech belt around the periphery of the unit.

SThe unit shall operate duly after oBtatiting NeCEssAry periisfions from other ¢ompetent authorities,
whicheVer iS ROCESSARY. 11 NN NS R hd (ML RS

o Operation of the unit shall not evoke a he o from nearby. ,

> I case of revision of consciidaeBRIN MR entaliGanitshal remit the difference in amount

onsent fee, this consent order will

within one month from the &b
\ ainst the unit as per law.

be withdrawn without ay
e

» N e It: - . ..'\\ :, . ; .lj. ¥R M\ "‘ Rg?‘.\.lly:gn.‘l ul,;q‘:;.:m;:;:m
\ AN y ) Detey K 205
wwironmental Engineer,
Nadu Pollution Control Board,
A IR SRR S RN HRAN
\ vl

.
)

win “q\.xtw‘ h“ S d . it i oy

T Wy 5 ""mm«“"{f' T ﬁg&-ﬁi :

: : RN oo AR R
M’s SRI KIRUTHIKA AGRO CHEMICAESE v S L :
S. Selva nagar, Virattikuppam road, o AN 3
(Near, Imayam gas Godown), da B e
Villupuram - 605602, ~y wm;n.';. '#"3-“ | g
Pin: 605602 : R M ﬁx’
Copy to:

| The Commissioner, VIKRAVANDI-Panchayat Union, Vikravandi T§luk‘ Vilhipm;am Distnet .
2 Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind

information (IR (L B
L2 SRR afi b

3. Copy submitted to the IC EE-Monitoring, Tamil Nadu Pollution Control Board, Vellore for favour ot kind
information :

’
4. File

e —————
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SPECIAL caNDITIOM

ility for the manul‘acturu ot products N
This renewal of consent is valid for. operating tl}t;‘?t gzécp ro%l‘dc e quahmy M6 e oo,

A

L. A
the rate (Col. 3) mentioned below. zag‘“ I S o SN b0 v a0
notice ogtheBmd and fresh cofisenh L knb‘ L Qunntity~ : lm\
Sl Descnption 0 n_‘ & v» . T
.____Product Details B P TTCT TR Y LiyM
1. | Monochrotophos 36% Sl : S000: - oy
2. | CYPER METHION10% £ e on | 2000 mihe
3 W Tioeo  [Kesm
a, TE I [ TSR R % ...
5. CARTAPHYDBD CHLORIDE.4% GG - ale 200000 e ae SGGOIN.
6. | Carbofuran 3% CG 2 4000 E(;ngonth
2. This renewal of consent is vahd.~for op .ré §i‘ﬁ‘é 1cl ny With-the: below mentioned emission/noise
sources along with the contro 2§ dnd/of stac! v.,gmy,\&ﬁ@ge in the emission source/contro
measares/change in stack ght to“the notice of the Board and fresl
consent/Amendment ha@ Q,b Q&t xn 2
I Point source emxs‘?4 .
Stack |Point Emission ngrc_e ) o \ s 'ffy _| Gaseoulescharue
*g : L measures | fro in Nm3/hr
1 BLENDING-MA@HJM
o Fugmve/Noxsé" .
B Fugitive or Ne)sa& ssion.
No.  |sources i {
‘ e




R. NITHIYANANTHAM MB BS. DA, FIPM THIYAA PAIN CLINIC
".'.’ 7/4(‘ ” .; r. eet

»»»»»

\eyd NO. 9041/ 1,
Consultant Pain Specialist Villupurarm-605 602
v ¢ 04146-228712
Dr. Mrs }\. Mt)l{AN/\\Alii/\l\l MB. . B.S., 9944469428

Regd No. 58272

To Whomsoever It May Concern

~ This is to certify that I am Dr.R.NITHIYANANTHAM,
M.B.B.S., DA., FIPM., shall attend regular health check up and
emergency health issues of the employees engaged by M/s.SRI

KRITHIKA AGRO CHEMICALS in handling of pesticides as per

the requirement of Insecticides Act 1968 and Insecticides Rule

1971.

Date: V). &-Dv9o- Signature & Seal

/i/ ‘ D‘ D‘lw
Dr. R.Nithty ananhntham MBBS. DA,

Asst Sm;,um Regd. No- -58271
(over -nment Hospital Villupuram,

Villupuram Dist 605 602,TN.

L

ound, C-Arm Guided Interventional Pain Procedures
1 Depo, Ozone, PRP, RF Generators) Are Done Here.
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FORM NO. 2013/33/007/04987

Government of Tamil Nadu
Department of Industries and Commerce

ACKNOWLEDGEMENT PART - II

| M GVENGADESAN HAS FILED MEMORANDUM FOR A (MANUFACTURING) ENTERPRISE AT THE ADDRESS Jldﬂ. THIRUVANNAMALAI
MAIN ROAD street, CHOLONUR, Villupuram taluk, Villupuram district, 605402 FOR THE ITEMS INDICATED BELOW AS PER THE FACTS
STATED IN FORM NO: 2013/33/007/04987/GGNC AND ALLOCATED ENTERPRENEUR MEMORANDUM NUMBER AS BELOW :

2 DETAILS OF [TEMS MANUFACTURED RENDERED : L SRR

| s | [TEMS OF MANUFACTURE CAPACITY |
(! | PESTICIDE 1800 Tons |
[2 | vsecTicE B 1800 Tors |

3 DETAILS OF PLANT & MACHINERY :
| INVESTMENT IN PLANT & MACHINERY / EQIPMENT (IN LAKHS) DATE OF COMMENCEMENT
[ 24 01-11-2011

4 NOTE: THE ISSUE OF THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL RIGHT. THE ENTERPRISE IS REQUIRED TO SEEK REQUISITE
CLEARANCE/LICENSE/PERMIT REQUIRED UNDER STATUTORY OBLIGATION STIPULATED UNDER THE LAWS OF THE LAWS OF CENTRALSTATE

GOVERNMENTICOURT ORDERS.

5 DATE OF CHANGE OF CATEGORY FROM NO CHANGE IN CATEGORY
MICRO/SMALL TO SMALUMEDIUM OR VICE VERSA

npe | R

7 NATURE OF ACTIVITY [1 [MANUFACTURING |
MANUFACTURING-1, SERVICE-2) .

§ CATEGORY OF THE ENTERPRISE Il lMlCRO J
(MICRO-1, SMALL 25EDEREI) | 10— 14 =

BT r 4 QY Ly

mmmmwnumgwummnm [3]3] [o]o]7] [1]1] [[oss7 | [parTn]

(FIRST TWO aoxsmmm\mmnrmnmvcouammmmmmnmm&mwmmﬂmmmuwamm

NXPORNIXCATMKWACRMORSERVICEANDSEVWHEJXFORNDICATWGWQK)ORMORMANDWTHVEUGIEAREBlm

MEMORANDUM NUMBER)

DATE :21-11-2013
PLACE :VILLUPURAM

A .4

SIGNATURE
(S.AP.Vairemani)
Additional Director of Industries & Commerce (DIC)
Note (1) The Fruoc | Instingions/ Agenc *MMWMMMWW&WWFMMHihmhmwmpxhnm‘
e s valduy / wsig the above EM PART Il Nurber
2) The Francal jon/Agercies who provide Loan/Cl /AsSE shall
Derct Indusues Cenme, Vilhpuan
(!i‘nuEuMll-“n“q-h-iinidbthim(ulmmdiﬂbnhmui‘wmmhli.hiuﬂ-:unh-“

in the elighility of subsidies and incentives given by the Government, Som the Gonera | Manager,

e ——————




) / % 4

e cn— w /" 5,
[ &
Q

™
e mmnumu b —~3
| T e Amendment No ; T
Change of Unit Name, Address approved in D.Dis.No 537/,wmu /D?Jdm }’/’,' 2914 b 4 h
r ITEM BEFORE AMENDMENT —4.~~,--,,ﬁ,"', TER AMENDMBI
[ Name GYENGADESAN | SRS KIRUTHIK
' |[CHEMICALS
| Address Door,No: 310/3 ’oorx No: 31073 ~
THIRUVANNAMALAI MAIN ROAD , THIRUVANNAMALA] ROAD
i street, CHOLONUR town, Vilkpuram | street, CHOLAG ANUR s,
i district, Villupuram tahi - 605402, | Villupurzm diswict, i’.',ﬁz:nx ke
t" ol TamilNadu, Vilkgpuram taki - 605492, Taemsl s
Amendment No : 2
Chungs of Addsess approved in D Dis No 537/A4/2014 /D2 dated - 30/01/2014
, TEM | BEFORE AMENDMENT AFTER AMENDMENT
3-‘““'“ Door.No: 31073 DoorNo: RSNO 31073,
THIRUVANNAMALAI MAIN ROAD | THIRUVANNAMALAI MAIN ROAD |
; e CROLAGANUR town, diswict, | steet, CHOLAGANUR sowr,
' 60542, T."T.i:v“"""“ whi- | Villiporam diswict, Kolferax block,
= Vilkapuram tahik - 605402, Tarmibiades. |

Date :30-01-2014
Place : DTNAME

DISTRICT INDUSTRIES csnmg
VILLUPURAM,

201" )
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Department of Industries and Commerce

ACKNOWLEDGEMENT PART - II

. GVENGADESAN HAS FILED MEMORANDUM FOR A (MANUFACTURING) ENTERPRISE AT THE ADDRESS 31073, THIRUVANNAMALAI
LIN ROAD street, CHOLONUR. Villupuram taluk. Villupuram district, 605402 FOR THE [TEMS INDICATED BELOW AS PER THE FACTS

GTATED IN FORM NO' 2013330070498 AND ALLOCATED ENTERPRENEUR MEMORANDUM NUMBER AS BELOW :
) DETAILS OF ITEMS MANUFACTURED RENDERED :
C siNe | ITEMS OF MANUFACTURE CAPACITY
E INSECTICIDE 1800 Tons
B PESTICIDE 1800 Tons
' DETALLS OF PLANT & MACHINERY -
[ INVESTMENT IN PLANT & MACHINERY / EQUIPMENT (IN LAKHS) DATE OF COMMENCEMENT OF PRODUCTION |
4 ~ 18-01-2013 j

4 NOTE THE ISSUE OF THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL RIGHT. THE ENTERPRISE IS REQUIRED TO SEEK REQUISTIE

GOVERNMENTCOURT ORDERS

MICRO/SMALL TO SMALL MEDICM OR VICE VERSA

$ DATE OF ISSUE < 21-11-2013

6 NATURE OF ACTIVITY [1 [MANUFACTURING |
(MANCFACTURING- |, SERVICE-D)
7 CATEGORY OF THE ENTERPRISE [l ]MICRO J

(MICRO- 1, SMALL-2. MEDIUM-3)

ENTERPRENEUR MEMORANDUM NUMBER [ 3 l ﬂ l 0 [ 0 l 7J r; ] 1 ] | 04987 J | PART n;
FIRS T TWC BOXE: ARE F(F \TATEANION TERRITORY CCDE. NEXT TEREE BOXES ARE F(XWCODE.SDHH AND SEVENTHBOXES ARE FOR CATEGORY OF ENTERPRISE STTH
30X FOE DDICATING VANUTACTURING OR SERVICE AND SEVENTH BOX FOR DNDICATING MICRO OR SMALL OR MEDIUM) AND LAST FIVE DIGTS ARE EINIERFEENSLRS

MENOP ANDUM NTVBER

DATE :21-1120i3
PLACE VILLUPCRAM

SIGNATURE

(S. A P.Varamany
Additonal Dxector of Industries & Commerce (DIC)

Note : (1) The Md ‘F:'unc'nl hm:unsmms who provide Loan/Clearance/Assitance, shall veriy this Entreprencur Memorandum Form Part II m the website
http - wwwnsmeonlne In 20v ;. 10 ascedam the genuneness validty/ cancellation vsing the above EM PART II Number
12) Tne concemed Fmancia) Instintion/A gencies who provide Loan/Clearance/Assitance, shall ascortain the eligibilty of subsidies and i ves given eouent,
trom the General Manager D str ot Industr s Centre, Villuporam . o i T Py
13 Thas EM Part [ © e relying upon the details fimached by the app Ecant (se F cert fication) and is Liabk to be cancelled, £any detaik are found to bcm ata he: date,

FORM NO. 2013/33/007/04987




PART - II
it | Application No
Pait | Application Date 18-11-2011
"commencement of Production / Activity - Jan-2013
1. Name of the Applicant - GVENGADESAN

2. (a) Address of Communication

NO § SELVA NAGAR, VIRATTIKUPPAM ROAD
NEAR BHARATH GASGODOWN, VILLUPURAM.

PIN Code 1605602

Phone . 04146227585
Mobile . 9842429026

FAX Number

EMail : sriskac@gmail.com
WEB Site

(b) Permanent Residential Address

NO.5 SELVA NAGAR, VIRATTIKUPPAM ROAD
NEAR BHARATH GASGODOWN, VILLUPURAM

PIN Code . 605602
Phone : 04146227585
Mobile : 98424?9026
FAX Number
EMail : sriskac@gmail.com
WEB Site te
3. Name of The Enterprise : GVENGADESAN

4. Location of Enterprise

(1). State : Tamil Nadu
(it). District : Villupuram
(iii). Taluk : Villupuram

(vi).RuralUrban :Rural
(iv).Block : Kolianur
(v).TownVillage :CHOLONUR
(vi).PIN Code : 605402

Application Id : 2013/33/007/04987/GGNC
Application Date : 21-11-2013

2011/33/007/03628/GSSC/E



'

g C‘,(eg(}{‘,\-of Enterpnise

6 Nature of Activity

/. Nature ot Operation

8. Whether Unit is an Ancillary Unit

9.Installation of Plant & Machinery
10. Whether Unit is Registered Under Factory
Act

11. Type of Organisation ]
12. (a) Main Manufacturing/Service Activity

Micro

. Manufactunng

Perennial
:No

:Nov-2011
: Yes

: Proprietary

| S1No |ITEMS OF MANUFACTURE/PRODUCT CODE - ITEM CODE CAPACITY IN CASE OF
: MANUFACTURE
:' 1 INSECTICIDE / 34423-24219 1800 Tons
{ 2 PESTICIDE / 34422-24219 1800 Tons
13.Investment In Fixed Assets (Rs in lakh)
llem Owned/Leased/Rented Approximate Value
(i). Land Owned 15
(ii). Building Owned 30
(iii). Plant & Machinery Value 24
(iv). Equipment -
(v). Foreign Equity,If Any -
14. Installed Capacity per annum
r ITEMS OF MANUFACTURE PRODUCT CODE - [TEM CODE CAPACITY IN CASE OF
MANUFACTURE
INSECTICIDE = 34425-24219 1800 Tons
PESTICIDE ’ 3342224219 1800 Tons

15. Power Load
16. (a). Other Source of Energy

Quantity
6000 KWh

Item
Electricity From Generator
(b) Reason if nc power required —

17. Employment

(i). Management & Office Staff

(it). Supervisory
(iii). Workers

:H.P:20.00 KW:-

15




7/

ammencement of Production/Activity *1801-2013
7. vearly Turn Over Rs.2.25
20. Export NIL

21. Enterpreneurs Profile

!
[

Bk ‘ S— i Gender | Community | Knowledge Level Equity [ Equity (%) | Stakein other | Prysically

| ‘ Participation Manufacturing | Challenged

| !

L. i Enterprises = B
(1 | G vENGADES AN Mae (M) 0BC (3) Any Other Level - 2400000 100 Iuo Iho

Date :

Place - . i @%T‘Qw@j,@l/@/

[SIGNATURE OF THE APPLICANT / AUTHORISED PERSON]

NAME OF THE PROPRIETOR/PARTNER/MANAGING DIRECTOR

(a) Send a self-cerufied copy of this application along with a self-certified copy of Power of Attarney/Board ResolutiorVSociety Resolution wherever
applicable whie sonng as PartnerManaging Director or Authorised Person to GENERAL MANAGER , DISTRICT INDUSTRIES
CENTRE BHAVANISTREET, ALAMELUPURAM, VILLUPURAM-605 602. -

(b) Send a ceniicate/notanzed copy of the Partnership Deed/Memorandum of association/Articles of Assodiation to General Manager, Distnct
Industnes Cerwre. Villupuram

() In case, seif cerfied copy of the genierated application is not received by the General Manager, District Industries Cenire, Villupuram within one
morth from the date of generabon of the 2pplication, the acknowledgement issued for EM(PART Ilwill be cancelied and displayed in the website

{d) In respect of those who furmish wrong information and do manipulations in the online Application Form, penal action will be taken by ihe
Depanment and simuitaneousty the acknowledgement issued for online EM PART 1l will be auiomatically cancelled and displayed in the website

- Undertaking )
This is to certify that the information furnished in the Memorandum in FORM No :2013/33/007/04987 is true and correct to
the best of my knowiedge and belief.

::t;": “‘@T.Q@ﬂ%c’oﬁ/‘

[SIGNATURE OF THE APPLICANT / AUTHORISED PERSON]




Cell : 9443481361

SARASWATHI EXCEL MATRICULATION SCHOOL

An Unit of Sri Annamalai Educational Trust
Thiruvannamalai Road, Sozhaganur - 605 402,
Vikravandi TK., Villupuram Dist.
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